
Bail Application No. 659/2021 

State v. Gurmukh Singh  

FIR No. 508/2020  

PS Naraina  

 

20.04.2021   

Present : Sh. Dharam Chand, Ld Addl. PP for State. 

  Sh. Akash Nagar, Ld. Counsel for accused/ applicant through VC. 

  It is submitted by counsel for applicant that bail application of 

another accused in this case is to come up for hearing before the Hon’ble High 

Court of Delhi on 26.04.2021. He further prays that the present application be 

heard after 26.04.2021. 

  In these circumstances, the matter is adjourned. 

  Put up for arguments on bail application on 29.04.2021. 

  As the reader of the court is COVID positive and is not attending the 

court, it is hereby certified that Video Conferencing was held in an uninterrupted 

manner and during the proceedings, no objections were raised by either of the 

parties regarding the connectivity i.e. audio or visual quality. 

 

 

                (Parveen Singh) 

                                                  ASJ-03/NDD/PHC/New Delhi 

               20.04.2021 
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Application No.  46/2021 

State v. Varun Hiremath  

FIR No.11/2021  

PS Chanakya Puri  

 

20.04.2021   

Present : Sh. Dharam Chand, Ld Addl. PP for State. 

  Sh. Siddharth Arora, Ld. Counsel for complainant through VC. 

  IO SI Asha Bisht is present through VC. 

  Sh. Arnav Sinha, Ld. Proxy Counsel for applicant through VC. 

  At request, the matter is adjourned. 

  Re-notify for arguments on 06.05.2021. 

  As the reader of the court is COVID positive and is not attending the 

court, it is hereby certified that Video Conferencing was held in an uninterrupted 

manner and during the proceedings, no objections were raised by either of the 

parties regarding the connectivity i.e. audio or visual quality. 

 

 

                (Parveen Singh) 

                                                  ASJ-03/NDD/PHC/New Delhi 

               20.04.2021 
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Bail Application No. 766/2021 

CGST v. Saurav Gupta  

 

20.04.2021   

Present : Ms. Jayati, Ld. Counsel for applicant through VC. 

  Sh. Satish Aggarwala, Ld. SPP for respondent no. 4 through VC. 

  None on behalf of other respondents. 

  Reply to the application has been filed on behalf of respondent no. 

4. It is submitted on behalf of respondent no. 4 that the E-mail ID of the applicant 

may be provided so that reply can be sent to the applicant.  

  Ld. Counsel for applicant submits that her E-mail ID is 

vinayjaidka55@gmail.com.  

  Respondent no. 4 is directed to mail the copy of reply to the applicant 

on the above said E-mail ID. 

  Put up for arguments on 26.04.2021. 

  As the reader of the court is COVID positive and is not attending the 

court, it is hereby certified that Video Conferencing was held in an uninterrupted 

manner and during the proceedings, no objections were raised by either of the 

parties regarding the connectivity i.e. audio or visual quality. 

 

 

 

                (Parveen Singh) 

                                                  ASJ-03/NDD/PHC/New Delhi 

               20.04.2021 
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Bail Application No. 897/2021 

SURG Ltd. CDR Asshish Chandra Tiwary v. State  

FIR No. 95/2021  

PS Naraina 

 

20.04.2021   

Present : Sh. Dharam Chand, Ld Addl. PP for State. 

  IO SI Rajni is present through VC. 

Sh. Vijay Kumar Ravi, Counsel for complainant alongwith 

complainant through VC. 

Sh. Rajesh Ranjan and Sh. Archit Chauhan, Ld. Counsels for 

accused/ applicant through VC. 

  It is submitted by ld. Counsel for accused that he has not received 

the copy of FIR yet. IO is directed to supply the copy of FIR to the accused. 

  It is a very long bail application alongwith numerous chats filed by 

the accused. In my opinion, these facts are required to be investigated.  

  On the other hand, ld. Counsel for complainant submits that the 

complainant also has various chats which she wants to give to the IO to buttress 

her claim. 

  IO shall collect these chats from the complainant. She shall also 

collect the electronic evidence which has been filed with the bail application and 

verify these facts and shall file a detailed reply.  

  In the meantime, accused shall  join the investigation as and when 

directed by the IO. 

  The matter is adjourned. 

  Put up for arguments on bail application on 04.05.2021. Till then no 

coercive measures shall be taken against the accused.  

   As the reader of the court is COVID positive and is not attending the 

court, it is hereby certified that Video Conferencing was held in an uninterrupted 



manner and during the proceedings, no objections were raised by either of the 

parties regarding the connectivity i.e. audio or visual quality. 

 

 

                (Parveen Singh) 

                                                  ASJ-03/NDD/PHC/New Delhi 

               20.04.2021 
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Bail Application No.  

State v. Krishan Tokas 

FIR No. 197/2017  

PS Vasant Vihar  

U/s 354/506 IPC 

r/w sections 10/12 POCSO Act 

20.04.2021   

Present : Sh. Dharam Chand, Ld Addl. PP for State. 

Sh. Masood Hussain, Ld. Counsel for accused/ applicant through 

VC. 

Ld. PO is stated to be under quarantine. 

   This is an application for grant of interim bail moved on behalf of 

the applicant on the ground that the accused is COVID positive. 

  However, for deciding the present bail application, health report of 

the accused from concerned jail authorities is required. 

  It is submitted by naib court that till date, no report has been received 

from the concerned jail authorities. 

  In these circumstances, the matter has to be adjourned. 

  Re-notify on 22.04.2021. Concerned jail superintendent is directed 

to ensure that by the next date of hearing the health report of the accused be 

positively filed before the court. 

   As the reader of the court is COVID positive and is not attending the 

court, it is hereby certified that Video Conferencing was held in an uninterrupted 

manner and during the proceedings, no objections were raised by either of the 

parties regarding the connectivity i.e. audio or visual quality. 

 

 

 

                (Parveen Singh) 

        Link Judge, 

                                                  ASJ-03/NDD/PHC:20.04.2021 
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Bail Application No.  

State v. Richpal Singh & Ors. 

FIR No. 17/2018  

PS Spl. Cell, Lodhi Colony  

U/s 3 & 4 MCOC Act 

20.04.2021   

Present : Sh. Dharam Chand, Ld Addl. PP for State. 

Sh. Gurbaksh Singh, Ld. Counsel for accused/ applicant Richpal  

Singh through VC. 

  This is an application for extension of interim bail moved on behalf 

of the accused/ applicant. 

  It is submitted in the application that vide order dated 16.03.2020, 

the applicant was granted interim bail on medical grounds for a period of two 

months. However, at that time, accused could not be released on jail due to his 

involvement in other cases. Thereafter, on an another application, accused was 

granted interim bail from 22.09.2020 to 23.11.2020. After release, applicant 

visited local hospital. However, as his condition was serious, the interim bail of 

the accused was extended for a period of one month vide order dated 22.03.2021. 

It is further submitted that the condition of the applicant has further deteriorated 

and his Serum Creatinine has been shown as 3.99 mg/dl and because of this, his 

kidneys are malfunctioning. The copies of medical certificates of the applicant 

have been annexed with the bail application. Hence, the present application 

praying extension of interim bail for a period of two months. 

  Verification report has been received from the IO.  

  I have considered the submissions made in the application, the 

medical record of the applicant as well as the report filed by the IO. 

  Considering the submissions made in the application as well as the 

medical record of the applicant, interim bail of accused Richpal Singh is further 

extended for a period of one month from today on the same terms and conditions. 



Accused shall surrender before the concerned jail authorities on 20.05.2021. 

Application stands disposed of.  

  As the reader of the court is COVID positive and is not attending the 

court, it is hereby certified that Video Conferencing was held in an uninterrupted 

manner and during the proceedings, no objections were raised by either of the 

parties regarding the connectivity i.e. audio or visual quality. 

 

 

                (Parveen Singh) 

                                                  ASJ-03/NDD/PHC/New Delhi 

               20.04.2021 
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Bail Application No.  

State v. Rakesh 

FIR No. 181/2021  

PS Sagarpur  

U/s 376 IPC  

r/w section 6 POCSO Act 

 

20.04.2021   

Present : Sh. Dharam Chand, Ld Addl. PP for State. 

Ms. Manju Sehrawat, Ld. Counsel for accused/ applicant through 

VC. 

Ld. PO is stated to be under quarantine. 

At request, the matter is adjourned. 

Re-notify on 22.04.2021. 

  As the reader of the court is COVID positive and is not attending the 

court, it is hereby certified that Video Conferencing was held in an uninterrupted 

manner and during the proceedings, no objections were raised by either of the 

parties regarding the connectivity i.e. audio or visual quality. 

 

 

 

                (Parveen Singh) 

        Link Judge, 

                                                  ASJ-03/NDD/PHC/New Delhi 

               20.04.2021 
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State (NIA) v. Nafees Khan & Ors. 

RC No. 14/15 

 

 

20.04.2021   

Present : Ms. Kanchan, Ld. Sr. PP for NIA through VC. 

Ms. Qausar Khan, Ld. Counsel for applicant Mudabbir Sheikh, 

through VC. 

  This is an application for seeking directions to de-freeze the bank 

accounts of the applicant. 

  NIA seeks time to file reply. 

  Put up for reply and arguments on 27.04.2021. 

  As the reader of the court is COVID positive and is not attending the 

court, it is hereby certified that Video Conferencing was held in an uninterrupted 

manner and during the proceedings, no objections were raised by either of the 

parties regarding the connectivity i.e. audio or visual quality. 

 

 

                (Parveen Singh) 

        Special Judge (NIA) 

                                                  ASJ-03/NDD/PHC/New Delhi 

               20.04.2021 
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Bail Application No. 722/2021 

State v. Mukesh Aggarwal  

FIR No. 704/2020  

PS : Sagarpur 

U/s 420/448/467/468/471/120B IPC  

 

20.04.2021   

Present : Sh. Dharam Chand, Ld Addl. PP for State. 

  IO SI SP Samaria is present through VC. 

  Sh. Rakesh Kumar, Ld. Counsel for accused/ applicant through  

VC. 

   This is an application u/s 439 Cr.P.C moved on behalf of applicant/ 

accused Mukesh Aggarwal. 

  It is submitted in the application that the investigation in this case 

has been completed and charge sheet has been filed. Thus, the applicant is no 

more required for further custodial interrogation. Co-accused Ram Nandan, Ravi 

and Dhanraj Gupta have been granted bail. The applicant also falls in the same 

category and thus entitled to bail on parity. It is further submitted that the father 

of applicant is seriously ill and is aged about 85 years. It is further submitted that 

the applicant has one daughter to look after and his daughter is suffering from 

Schizophrenia. It is further submitted that the case of the prosecution is based on 

documentary evidence and thus, there is no apprehension of accused tampering 

the evidence or threatening the witnesses. The applicant is in JC since 23.10.2020. 

  It is contended by ld. Addl. PP that the offence is of serious nature 

and thus, bail should not be granted. 

  Per contra, it is contended by ld. Counsel for applicant that one 

accused namely Ravi, who is also having the same role as that of the applicant, 

has already been granted bail and the prosecution has not taken any steps for 

cancellation of that bail. Thus, the bail of accused Ravi has attained finality. He 

has further contended that on parity, the applicant is also entitled to bail because 

as per the prosecution story, both these accused i.e. the present applicant and Ravi 



had forged the signatures of the complainant and sold the different floors to 

different persons.  

  On being asked, it is admitted by the IO and the ld. Addl. PP that the 

present applicant and accused Ravi have the same role in the present case. It is 

further admitted by the IO that the investigation has been completed. 

  Considering the overall facts and circumstances, the period of 

incarceration and the fact that investigation has been completed, the bail 

application of the applicant is allowed. The applicant/accused is admitted to bail 

on his furnishing a personal bond in the sum of Rs.50,000/- with one surety of 

like amount, to the satisfaction of the Ld. M.M./Link M.M./Duty M.M. concerned 

subject to the condition that he will not leave India without prior permission of 

the Ld. Trial Court concerned, shall not tamper the evidence and shall not 

influence the witnesses. Copy of order be sent to the applicant through concerned 

Jail Superintendent. 

   As the reader of the court is COVID positive and is not attending the 

court, it is hereby certified that Video Conferencing was held in an uninterrupted 

manner and during the proceedings, no objections were raised by either of the 

parties regarding the connectivity i.e. audio or visual quality. 

 

 

 

                (Parveen Singh) 

                                                  ASJ-03/NDD/PHC/New Delhi 

               20.04.2021 
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State v. Dig Vijay Saroha  

FIR No. 252/2018  

PS Spl. Cell  

 

20.04.2021   

Present : Sh. Dharam Chand, Ld Addl. PP for State. 

Accused Deepak and Gulshan are produced through VC from 

Mandoli Jail. 

Accused Dig Vijay Saroha produced from Central Jail no. 8 through 

VC. 

Accused Yogesh produced from Central Jail no. 4 through VC. 

Accused Dinesh produced from Central Jail no. 3 through VC 

Ms. Dimple Vivek, Ld. Counsel for accused Deepak and Dinesh 

through VC. 

Sh. Vineet Sharma, Ld. Counsel for accused Suryaveer, through VC. 

   Matter is stated to be listed for arguments on charge. However, my 

entire staff, including Ahlmad, Asstt. Ahlmad and Reader, is COVID positive. 

The files of this court are locked and cannot be taken up today. In these 

circumstances, the matter has to be adjourned. 

  Re-notify for arguments on charge on 01.07.2021. 

  As the reader of the court is COVID positive and is not attending the 

court, it is hereby certified that Video Conferencing was held in an uninterrupted 

manner and during the proceedings, no objections were raised by either of the 

parties regarding the connectivity i.e. audio or visual quality. 

 

 

                (Parveen Singh) 

                                                  ASJ-03/NDD/PHC/New Delhi 

               20.04.2021 
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20.04.2021   

Present : Ms. Kanchan, Ld. Sr. PP for NIA through VC. 

  Accused Yakub Biswas and Samim Ansari produced from  

Jail no.  1, through VC. 

Accused Abu Sufiyan, Atitur Rehman and Al Mamun produced  

from jail no. 4, through VC. 

Accused Mainul Mondal, Leu Yean Ansari, Mossaraf Hossain, 

Murshid Hasan @ Sofiq, Najmus Sakib and Abdul Momin Mondal 

produced from jail no. 8, through VC. 

Ms. Megha Bahl, Ld. Counsel for A-5 Najmus Sakib and A12 Al 

Mamun, through VC. 

Sh. Archit Krishna, Ld. Counsel for accused no. 1, 2 and 4 through 

VC. 

   It is submitted by Ms. Bahl that she has sent an application u/s 207 

Cr.P.C for her clients through mail. 

  However, as Ahlmad, Asstt. Ahlmad and Reader of the court are 

COVID positive, the mail of the court cannot be opened and it cannot be 

forwarded to NIA. 

  Sh. Archit Krishna seeks time for scrutiny of the documents.  

  Accused Moinul Mondal, Abdul Momin Mondal, Yakub Biswas, 

Samim Ansari, Atitur Rehman and Abu Soifyan submit that their counsel is not 

appearing.  

  Ms. Megha is requested to talk to the earlier counsel of these 

accused.  

  Ms. Megha submits that she has talked to Sh. M.Ahmed, earlier 

counsel of the above named accused and he submits that he has no further 

instructions to appear in this matter. 

  These accused have shown their inability to engage a counsel and 

have requested the court to appoint an amicus curiae for them. 



  In these circumstances, Sh. M.S. Khan, Advocate (Mobile No. 

9871264255) is hereby appointed as amicus curiae for accused Moinul Mondal, 

Abdul Momin Mondal, Yakub Biswas, Samim Ansari, Atitur Rehman and Abu 

Soifyan. On request of the court Ms Qausar ld proxy cl. for Mr. Khan has joined 

the proceedings and has been informed of this fact. 

  The matter is accordingly adjourned. 

  Put up for further proceedings/ scrutiny of documents on 

07.05.2021. 

   As the reader of the court is COVID positive and is not attending the 

court, it is hereby certified that Video Conferencing was held in an uninterrupted 

manner and during the proceedings, no objections were raised by either of the 

parties regarding the connectivity i.e. audio or visual quality. 

 

 

                (Parveen Singh) 

          Special Judge (NIA) 

                                                  ASJ-03/NDD/PHC/New Delhi 

               20.04.2021 
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State v. Nitin 

FIR No. 622/2020 

PS Naraina 

 

20.04.2021   

Present : Sh. Dharam Chand, Ld. Addl. PP for State. 

IO SI Rajni is present through VC. 

  Ld. PO is stated to be under quarantine. 

  Supplementary charge sheet filed alongwith one set for accused. 

  Put up for consideration on 22.04.2021. 

  As the reader of the court is COVID positive and is not attending the 

court, it is hereby certified that Video Conferencing was held in an uninterrupted 

manner and during the proceedings, no objections were raised by either of the 

parties regarding the connectivity i.e. audio or visual quality. 

 

 

                (Parveen Singh) 

                Link Judge 

                                                  ASJ-03/NDD/PHC/New Delhi 

               20.04.2021 
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